
Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 
544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 
State Vs. Azam Ali, Nazma Najjo, Firdaus @ Bhuri, 
Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 
Zeba. 

24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJSIGaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
1O has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 
Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice to the IO with direction to file further reply, for the next date of 

hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 
convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 
to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Delhi District/Court 

yijay Spankar) 
Vatation Judgel ASJ-05, Central District 

Tis Hazari Courts, Delhi 
24/05/2021(G)



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 
544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus Bhuri, 
Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 
Zeba. 

24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
I0 has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 
Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice to the IO with direction to file further reply, for the next date of 

hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021 Date of 08/06/2021 is given at the specific request and 
convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 
to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Delhi Distriet Court. 

(Vijay Shankár) 
Vaçation Jyege/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 
544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus @ Bhuri, 
Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Zeba. 
4/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

lated 20/05/2021, the present bail application put up before the undersigned, being the 
acation Judge. 

(Proceedings Convened through Video Conferencing) 

resent: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 

Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.) 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the I0 with direction to file further reply, for the next date of 

hearing 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 

to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Delhi Distfict Court 

jay Shankar) 

VacationyJudge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 

544/2021, 545/2021, 546/2021, 547/2021 & 548/20021 

FIR No. 18/2021 

PS Paharganj 

State Vs. Azam Ali, Nazma @ Najjo, Firdaus Bhuri, 

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Zeba. 

24/05/2021 
In terms of the order bearing No.772/30974-31044/SV/DH.JS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 

Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the 1O with direction to file further reply, for the next date of 

hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 

to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
Vacation/Judge? ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 
544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 

State Vs. Azam Ali, Nazma @ Najjo, Firdaus @ Bhuri, 

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Zeba. 
24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 

Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the 10 with direction to file further reply, for the next date of 

hearing 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 

to join the investigation as and when directed by the SHO/ 1O. 

Order be uploaded on the website of the Delhi Distri�t Court. S 

(Vijay Shankar) 

Vacatio Judgé/ ASJ-05, Central Distriet 

/Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 
FIR No. 18/2021 
PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus Bhuri, Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & Zeba. 24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated 20/05/2021, the present bail application put up before the undersigned, being the Vacation Judge. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 
Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 
Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice to the I0 with direction to file further reply, for the next date of 

hearing. 

At joint request, the aforesaid bail application of the accused be put up for 
consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 
convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 
to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Delhi Distriet Court. 

(Visay Shankar) 
Vacatin Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 

544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus Bhuri, 

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Zeba. 

24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 

Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the IO with direction to file further reply, for the next date of 

hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 

Interim order, if any, to continue till next date of hearing. Accused is directed 

to join the investigation as and when directed by the SHO/ 10. 

Order be uploaded on the website of the Delhi District Court. s 

(Vijay Shankar) 
Vacation Judge/ASJ-05, Central District 

STis Hazari Courts, Delhi 
24/05/2021(G)



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 
544/2021, 545/2021, 546/2021, 547/2021 &548/2021 

FIR No. 18/2021 
PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus Bhuri, 

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Zeba. 
24/05/2021 

In terms of the order bearing No.772/30974-31044/SVDHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
IO has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 
Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the 10 with direction to file further reply, for the next date of 

hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021 Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 
Interim order, if any, to continue till next date of hearing. Acused is directed 

to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website of the Dglhi Distrfct Court 

a1 
(Vijay Shaikar) 

Vacation Judgel ASJ-05, Central District 
Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.433/2021, 540/2021, 541/2021, 542/2021, 

544/2021, 545/2021, 546/2021, 547/2021 & 548/2021 

FIR No. 18/2021 

PS Paharganj 
State Vs. Azam Ali, Nazma @ Najjo, Firdaus@ Bhuri, 

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana & 

Teba. 
24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 

Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.). 

Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice to the 10 with direction to file further reply, for the next date of 

hearing. 

At joint request, the aforesaid bail application of the accused be put up for 

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and 

convenience of counsel for the parties. 
Interim order, if any, to continue till next date of hearing. Accused is directed 

to join the investigation as and when directed by the SHO/ IO. 

Order be uploaded on the website pf the Delhi Distfict.Court. 

ijay Shankar) 
Kacation' Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 













Bail Application No.2271 

FIR No. 89/2021 

PS DBG Road 

State Vs. Mukesh 

24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Vidco Conferencing) 

Prescnt: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

10/ SI Ranvir Singh is present (through V.C.). 

None has joined the proccedings through V.C. on bchalf of the accuscd. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

In the interest of justice, I am not passing any adverse order on account of 

non-appecarance of counsel for the accused. 

The aforesaid bail application of the accused be put up for consideration on 

07/06/2021.
IO is bound down for the next date of hearing i.c. 07/06/2021 

Order be uploaded on the website of the Pethi District Court. 
s\ oS 

6 (Vijay Shankar) 
Vacatior' Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G)



Bail Application No.2171 

FIR No. 134/20211 

PS DBG Road 

State Vs. Rahul 
24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
1O has not joined the proceedings through V.C. 

None has joined the proceedings through V.C. on behalf of the accused. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
In the interest of justice, I am not passing any adverse order on account of 

non-appearance of counsel for the accused. 

The aforesaid bail application of the accused be put up for consideration on 

07/06/2021. 

Issue notice to the I0 for the next date of hearing i.e. 07/06/2021. 
Order be uploaded on the website of the Delli Districy Court 

(Vijay Shànkar) 
Vacafion Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



FIR No. 224/2020 
PS Nabi Karim 
U/s 363/376 IPC & 4 POSCO Act 

State Vs. Pawan 

24/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. Jasvinder Singh, Ld. LAC for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

LAC for the accused seeks time for clarifications and for filing case laws in 

support of his contentions. Heard. Request is allowed. Same be filed on or before the next 

date of hearing 

Concerned Ahlmad is directed to put the bail orders of the accused, on the 

next date of hearing 

At request of counsel for the accused, the present application of the accused 

for release on personal bond be put up for clarifications/consideration on 01/06/2021. Date 

of 01/06/2021 is given at specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi Distriet-Coury 

(Vijay Sharkar) 
Vacatjon Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(A) 



PP 

FIR No. 348/2018 

PS Nabi Karim 
Uls 307/336/120-B IPC & 25/27 Arms Actt 

State Vs. Amit Nayak 

24/05/2021 

In terms of the order bearing No. 772/30974-31044/SVDHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

1O Inspector Tej Dutt Gaur is present (through V.C.) 

Sh. Sunil Tiwari, Ld. Counsel for the accused. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of Inspector Tej Dutt Gaur is stated to be received. 

It is submitted by Addl. PP for the State that present bail application is not 

maintainable. Counsel for the accused seeks time for clarifications. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific 

request and convenience of counsel for the accused.

10 is bound down to join the proceedings through video conferencing for the 

next date of hearing. 

Order be uploaded on the website of the Delh/ District Ceurt 

(Vijay Shahkar) 
Vacaton Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021A) 



FIR No. 128/2011 

PS Lahori Gate 
Uls 302/307/394/397/411/419/420/468/471 IPC & 25/2754/59 Arms Act 

State Vs. Ajay Kumar Tomar 

24/0 V2021 
n terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for thc State (through V.C.) 

Mr. Amjad Khan, Ld. counsel for the accused (through V.C.). 

Sh. Mukesh Kalia, Ld. Counsel for the complainant (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present interim bail application to the State. Ld. Addl. P.P. 

for the State accepts the notice of the anticipatory bail application. 

Reply of SI Sandeep Kumar is stated to be received. 

It is submitted by counsel for the accused that accused has filed the present 

interim bail application as per HPC guidelines as well as medical grounds of the accused. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused, period of custody of the accused and medical condition of the accused, on the 

next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific 

request and convenience of counsel for the parties. 

Order be uploaded on the websitc of the Delhf Distriet Court 

(Vijay Shankar) 
Vacatio Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(A) 



FIR No. 93/2021 
PS Nabi Karim 
U/s 363/34 IPC & 4 POCSO Act 
State Vs. Sunil 24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated 
20/05/2021, the present bail application put up before the undersigned, being the Vacation
Judge. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the Státe (through V.C.). 

IO/ SI Sharanya S is present (through V.C.). 
Ms. Sindhu Sakkarwal, Ld. Counsel for the accused (through V.C.). 
Ahimad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present bail application to the State. Addl. P.P. for the State accepts the notice of the aforesaid bail application. 
Reply to the aforesaid bail application of the accused is already stated to be filed. Issue notice to the complainant/ prosecutrix through 10, for the next date of hearing. 
It is subrmitted by counsel for the accused detailed reply to the present bail application of the accused be called from the SHO/ IO for proper adjudication of the present bail application of the accused. Heard. Request is allowed. 

SHO IO is directed to file appropriate/ detailed reply of the aforesaid bail application of the accused on the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the accused be put up for consideration on 01/06/2021. Dale of 01/06/2021 is given at the specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearingi.c. tL06/2021, 
Order be uploaded on the website. 

(Vijay Shankar) 
Vacatio Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 
24/05/2021(G) 



FIR No. 140/2018 

PS Sarai Rohilla 

U/s 307/34 IPC & 25/54/59 Arms Act 

State Vs. Rahul Mittal 

ÖS/2021 
In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application put up before the undersigned,

being the Vacation Judge. 

(Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.). 

Ahimad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present interim bail application to the State. Ld. Addl. P.P. 

for the State accepts the notice of the interim bail application. 

SHO/ IO is directed to file reply to the aforesaid interim bail application of the 

accused including the report regarding previous involvement of the accused on the next date 

of hearing 
The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accused on the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific 

request and convenience of counsel for the accused. 

Order be uploaded on the website 9fthe Delhi Disttict Court. 
X 

(Vijay Shankar) 
Vacatiyn Jydge/ASJ-05, Central Distriet 

/Tis Hazari Courts, Delhi 
24/05/2021(A) 



uated 

V 

FIR No. 12/2017 

PS Prashad Nagar 

Uls 302 IPC & 25/27 Arms Act 

State Vs. Ashish Babloo 

24/05/2021 

In terms of the order bearing No. 
772/30974-31044/SVIDHJS/Gaz/2021 

dated 

20/05/2021, the present interim bail application put up before the undersigned, being the 

Vacation Judge. 

(Procecdings 
Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. Vineet Jain, Ld. counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the State 

accepts the notice of the bail application. 

Reply of SI Sanjay Kumar is stated to be received. It is submitted by 10 that accused 

is involved in 10 other cases. 

It is submitted by counsel for the accused that appropriate report be called from 

SHO/IO and concerned Jail Superintendent regarding pending cases against the accused. Heard. 

Request is allowed. 

SHOIO is directed to file appropriate report regarding pending cases against the 

accused on the next date of hearing. 

The concerned Jail Superintendent is directed to file the jail conduct report of the 

accused, period of custody of the accused and pending cases against the accused, on the next date of 

hearing. 

At request of counsel for the accused, the aforesaid bail application of the accused be 

put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific request and 

convenience of counsel for the accused. 

Order be uploaded on the website of thé Delhi Þistriet Cpurt 
S 

2 
| (Vijay Shánkar) 

Vacation Judge/ASJ-05, Central District 

Vis Házari Courts, Delhi 

24/05/2021(A) 



FIR No. 420/2018 
PS Karol Bagh 
U/s 392/395/397/34 IPC 
State Vs. Pankesh Kumar & Ors. 

24/05/2021 

In terms of the order bearing No. 772/30974-31044/sVDHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application of accused Veer Bahadur put up 
before the undersigned, being the Vacation Judge. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. K. Z. Khan, Ld. counsel for the accused Veer Bahadur (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present interim bail application to the State. Ld. Addl. P.P. 

for the State accepts the notice of the interim bail application. 

It is submitted by counsel for the accused that regular bail of the accused is 

pending before the Hon'ble High Court of Delhi and the present bail application is interim 

bail application of the accused on the medical ground of the wife of the accused. 

Reply of SI Gautam is stated to be received. 

Issue notice to the SHO/MO to file appropriate report regarding medical 

condition of the wife of the accused and availability of family members of the accused, for 

the next date of hearing 
At request of counsel for the accused, the aforesaid interim bail application of 

the accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at 

specific request and convenience of counsel for the accused. 

Order be uploaded on the websit� of the Delhi Distr|iet Court. 

(Vijay Shankar) 
Vacation JydgelASJ-05, Central District 

Tis Hazari Courts, Delhi 
24/05/2021(A)



To ep 
FIR No. 32/2021 

PS Paharganj 
State Vs. Syed Mohd. Imran 

24/05/2021 

In terms of the order bearing No.772/30974-31044/S V/DHJS/Gaz/2021 dated 
20/05/2021, the present interim bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Coferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 
Sh. Yatinder Kumar, Ld. Legal Aid Counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 
Reply to the aforesaid bail application of the accused is received. Same is not 

proper/ complete. 

Issue notice to the SHO/ IO to file detailed reply to the aforesaid bail application of 

the accused including the report regarding previous involvement of the accused on the next date of 

hearing. 

The concerned Jail Superintendent is directed to file the jail conduct report of the 
accused as well as period of custody of the accused on the next date of hearing 

It is submitted by counsel for the accused that in the present case, charge-sheet has 
already been filed and same is pending before the concermed Ld. MM. 

TCR be called for the next date of hearing. 

Issue notice to the 10 for the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the accused 
be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at the specific request and 
convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court 

(Vijay Shankar) 
Vaeation Judge ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G)



FIR No. 88/2020 

PS Sarai Rohilla 
Uls 392/397/452/506 IPC 

State Vs. AmarjeetAmit @ Macchi 

24/05/2021 

In terms of the order bearing No.772/30974-31044/svDHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through v.C.). 
Sh. Krishna Mohan, Ld. Legal Aid Counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today 
It is submitted by counsel for the accused that he will file the legible copy of 

the present bail application during the course of the day. 
Issue notice of the present bail application to the State. Addl. P.P. for the 

State accepts the notice of the aforesaid bail application. 
Issue notice to the SHO/ IO to file reply to the aforesaid bail application of the 

accused including the report regarding previous involvement of the accused on the next date 
of hearing. 

The concerned Jail Superintendent is directed to file the jail conduct report of 
the accused as well as period of custody of the accused on the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 
accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the 
specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the DchifDistrict Cous. 

2 
/(vija Shankar) 

Vacatior Judge/ ASJ-05, Central District 
Tis Hazari Courts, Delhi 

24/05/2021(C) 



FIR No. 214/2019 

PS Sarai Rohilla 

U/s 354 IPC & 10 POSCO Act 

State Vs. Mohd. Alam 

24/05/2021 

In terms of the order bearing No. 
772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application put up before the undersigned, 

being the Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 
Present: 

IO W SI Sonu is present (through V.C.) 

None has joined the proceedings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

In the interest of justice, I am not passing any adverse order in the present case 

on account of non-appearance of counsel for the accused. 

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of the aforesaid bail application is stated to be not received. 

It is submitted by IO that she has alrcady sent the reply, however, she will 

again file the same today itself. 

The aforesaid bail application of the accused be put up for consideration on 

01/06/2021 
IO is bound down to join the proccedings through video conferencing on the 

next date of hearing 

Order be uploaded on the website of the Delhi DistíctCoutrt. 

(Vijay Sfankar) 
Vacation Judge/ASJ-05, Central Distriet 

Tis Hazari Courts, Delhi 

24/05/2021(A) 



FIR No. 63/2015 
PS Karol Bagh 
Uls 395/397/412 IPC 
State Vs. Subrato @ Baccchu 

24/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 dated 20/05/2021, the present interim bail application put up before the undersigned, being the Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 
Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 
SHO/ 1O is directed to file reply to the aforesaid interim bail application of the 

accused including the report regarding previous involvement of the accused on the next date 
of hearing. 

The concerned Jail Superintendent is directed to file the jail conduct report of 
the accused as well as period of custody of the accused on the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 
accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific6 
request and convenience of counsel for the accused. 

Order be uploaded on the website ofthe DelH Distrlcr eour 

(Vijay Shafhkar) 
Vacatión Jdge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 
24/05/2021(A) 



FIR No. 317/2017 

PS Pahargan 
U/s 307/452 IPC 
State Vs. Munish o T'onl 

24/05/2021 

In terms of the order beurlng No. 772/30974-31044/SV/D1JS/Gau/2021 
dated 20/05/2021, the present interim bull application put up hefore the undersigned, 
being the Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 
Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.) 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 
Reply of SI Ravinder Kumar is stated to be received. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accuscd on the next date of hearing. 
At request of counscl for the accused, the aforesaid bail application of the 

accused be put up for consideration on 01/06/2021. Datc of 01/06/2021 is given al specific 
request and convenience of counsel for the accused. 

Order be uploaded on the websié of the Doflhi Distrket Court. 

(Vijay Shankar) 
Vacation Judge/ASJ-05, Central Districet 

Tis Mazari Courts, Dlhi 

24/05/2021(A) 



FIR No. 217/2017 

PS Daryaganj 
U/s 308/323/34 IPC 

State Vs. Irfan 

24/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application put up before the undersigned, 

being the Vacation Judge. 

(Proceedings Convened through Vidco Conferencing) 

Prescnt: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issuc noticc of the prescnt interim bail application to the State. Ld. Addl. P.P. 

for the Statc accepts the noticc of the bail application. 

Issue notice to the SHO/IO to file reply to the aforesaid bail application of the 

accused including the report regarding previous involvement of the accused on the next date 

of hearing 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accused on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific 

request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi District Court. 

(Vijáy Shankar) 

Vacafion fúdge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(A) 



FIR No. 19/2019 

PS HNZ Railway 

UA 363/377/394/324 IPC & 6 POSCO Act 

State Vs. Firz 

In terms f the order hearing No. 772/30974-31044/SVDHJS/Gaz/2021

dated 2/5/2A21, the present interim bail application put up before the undersigned. 

being the Vacation Judge. 

Proceedings Convened through Video Conferencing) 

Prewn Sh. Anil. Id. Addl. P.P. for the State (through V.C) 

Sh. Shamsul Hague. Ld. counsel for the accused (through V.C.) 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue noticc of the present interim bail application to the State. Ld. Addl. P.P. 

fur the State accepts the notice of the bail application.

Reply of ASI Harpal Singh is stated to be received. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accused on the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of thee 

accused be put up for 
clarifications/consideration on 31/05/2021. Date of 31/05/2021 is 

giVen at specilic request and con venience of counsel for the accused. 

Order be uploaded on the website of the Bcthi Districr Court . 

(Vijay Shánkar) 
Vacation JudgeASJ-05, Central District 

Tis Hazari Courts, Dclhi 

24/05/2021(A) 



FIR No. 246/2020 

PS Paharganj 
Us 376/506 IPC 

State Vs. Raj Kumar Gandhi 
24/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present interim bail application put up before the undersigned, 
being the Vacation Judge. 

(Proccedings Convened through Videco Conferencing) 

P'resent Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 
Sh. Manoj Kumar Sharma, Ld. counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present interim bail application to the State. Ld. Addl. P.P. 

for the State accepts the notice of the interim bail application. 
SHO/IO is directed to file reply of the bail application and also file appropriate 

report regarding medical condition of the wife and daughter of the accused and availability 

of the family members of the accused, on the next date of hearing. 
Concerned Jail Superintendent/Medical Superintendent is directed to file 

appropriate report regarding medical condition of the accused, on the next date of hearing. 

Issuc notice to the complainant/prosecutrix through 10 and issue noticc to the 

IO, for the next date of hearing. 

At request of counsel for the accused, the interim bail application of the 

accuscd be pul up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific 

requcst and convenience of counsel for the accused.

Order be uploaded on the website of tho Delhi|District Court. 

Vijay Shankar 
Vacatioy JudgeASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021 (A) 



FIR No. 10/2016 
PS Rajinder Nagar 

U/s 302/396/120-B/412/201 IPC 

State Vs. Harender Giri 
24/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present interim bail application put up before the undersigned, 
being the Vacation Judge. 

(Proceedings Convencd through Vidco Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) 

Sh. Awanish Kumar, Ld. counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

Issue notice of the present interim bail application to the State. Ld. Addl. P.P. 

for the State accepts the notice of the bail application. 
Reply of Inspector Rajesh Kumar Jha is stated to be receivcd. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accused on the next date of hearing. 

At request of counsel for the accused, he aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 3 1/05/2021 is given at specific 

request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi Distrhet Court 

(Vijay Shankar) 
Vacatión Judge/A$J-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(A) 



Bail Application No.873/2021 

FIR No. 29/2021 

PS Kamla Market 

State Vs. Mohd. Ejaj 
24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil. Ld. Addl. P.P. for the State (through V.C.). 

None has joined the proceedings through V.C. on bchalf of the accused. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

None hasjoined the proceedings through V.C. on behalf of the accused even 

on the last date of hearing. In the interest of justice, I am not passing any adverse order on 

account of non-appearance of counsel for the accused. Last opportunity is granted to the 

counsel for the accused for appearance on the next date of hearing. 

The aforesaid bail application of the accused be put up for consideration on 

31/05/2021. 
Order be uploaded on the website of the Delhi Distrie� Court. 

1 
(Vijay Shankar) 

Vacatiod Judgef ASJ-05, Central Distriet 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



Bail Application No.892/2021 
FIR No. 58/2021 
PS I.P. Estate 
State Vs. Mohd. Akbar 24/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated 20/05/2021, the present bail application put up before the undersigned, being the Vacation Judge. 

(Proceedings Convened through Video Conferencing) 
Present: Sh.Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 
Sh. Dinesh Prasad, Ld. Counsel for the accused (through V.C.). 
None has joined the proceedings through V.C. on bchalf of the complainant/ 
prosecutrix. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice to the IO with direction to file further reply on the next date of 

hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the 
specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the DelHi Distict Eourt. 

(Vijay Spankar) 
Vacation Judge/A^J-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



FIR No. 55/2019 

PS DBG Roud 

U/s 302 1P( 

State Vs. Rehman Rehan Sonu 
05/20.1 

In terms of the order bearing No.772/30974-31044/SV/DIJS/Gaz/2021 dated 20/05/2021, the present bail application put up before the undersigned, being the acation Judge. 

(Proceedings Convened through Vidco Conferencing) 
P'resent: Sh.Anil, Ld. Addl. P.P. for the State (through V.C) 

Mr. Shuaid Khan, Id. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
Issue notice of the present bail application to the State. Addl. P.lP. for the 

State aceepts the notice of the aforesaid bail application. 
Issue notice to the SHO/ 10 to file appropriate/ detailed reply to the aforesaid 

bail application of the accused including the report regarding previous involvement of the 
accused on the next date of hearing. 

The concerned Jail Superintendent is dirccted to file the jail conduct report of 
the accused, period of custody of the accused and list of pending cascs against the accuscd 
on the next date of hearing. 

At request of counsel for the accuscd, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Datc of 31/05/2021 is givcn at the 

specilic request and convenience of counsel for the accuscd. 

Order be uploaded on the website of the Dclhi Distriet Court, 

(Vijay Shankar) 
Vacatio Judgel ASJ-05, Central District 

Tis Hazari Courts, Delhi 

24/05/2021(G) 



Jap 

FIR No. 213/2018 

PS Lahori Gate 

U/s 395/412/120-B/34 IPC 

State Vs. Shiv Narayan 

24/05/2021 

dated 20/05/2021, 
Vacation Judge. 

In terms of the order bearing No. 
772/30974-31044/SV/DHJS/Gaz/2021 

e present bail application put up before the undersigned, being the 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addi. P.P. for the State (through V.C.) 

1O SI Narender Singh is present (through V.C.) 

None has joined the proceedings via video conferencing on behalf of the 

accused. 

Ahlmad is absent. 

More than 70 bail applications are listed today. 

In the interest of justice, I am not passing any adverse order in the present case 

on account of non-appearance 
of counsel for the accused. 

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of SI Narender Singh is stated to be received. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused as well as period of custody of the accused on the next date of hearing. 

Put up for 
consideration on the aforesaid interim bail application on 

31/05/2021. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of thie Delhi District Court. 

(Vijay Shankar) 

Vacation JudgeASJ-05, 
Central District 

Tis Hazári Courts, Delhi 

24/05/2021(A) 



Bail Application No.1 199/21 

FIR No. 244/2016 

PS Daryaganj 
State Vs. Shahid @ Sameer 

24/05/2021 

21 n lerms of the order bearing No.772/30974-31044/SV/DHJS/GaU daled 20/05/2021, the present bail application put up hbefore the undersigned, DE Vacation Judge. 

(Procecdings Convened through Video Conferencing) 
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

10/ SI Ishwari Pratap is present (through V.C.). 
Mr. Mohd. Anas, L.d. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

More than 70 bail applications are listed today. 
It is submitted by counsel for the accused that TCR be called for proper 

adjudication of the present bail application of the accused. Heard. Request is allowed. 
TCR be called for the next date of hearing. 
At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing i.e. 31/05/2021.L 
Order be uploaded on the website of the Delhi District Court. 

311 

/(Vijay Shankar) 
Vacation/Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 
24/05/2021(G) 



Bail Application No. 

FIR No. 30/2018 
PS Kamla Market 
State Vs. Gobinder Singh @ Deepak @ Kali 

25/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated 

0/2021, the present bail application put up before the undersigned, being the Vacation 

Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O/ Inspector Jagdeep Malik is present (through V.C.). 
Sh. Hari Om, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 
Reply to the aforesaid bail application of the accused is stated to be filed by the 

IO. 

Issue notice to the concerned Jail Superintendent to file the jail conduct report of 

the accused, period of custody of the accused and nominal roll of the accused on the next date 

of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the specific 

request and convenience of counsel for the accused. 

O is bound down for the next date of hearing. 

Order be uploaded on the website of the-belhi Distric CouL 

(Vijay Shankar)
Vacation Judgé/ ASJ-05, Central District

Tis Hazari Courts, Delhi 
25/05/2021(G) 
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IR Na 3YNIS 

arai Robilla 

State Vs Raja Radu 

05/20 
In terms of the ondcer earing a2IN NASN UStas 2 

dated 2005 2021. the present interim hail application put up efarr the undernigneoi. 

being the Vacation Judge. 

Procndings Convened thragh \ idov C'onfervnwing) 

Present Sh. Anil. 1i. Addl. PP. r the Siate thrvugh \C 

Sh. Shashank Ahuja. 1d Counsl tr ihd aUni (thrNgh \*1 

Ahlmad is absent. 

Issue notice of the meni bail aplication the Siar Aidl PP t the 

State accepts the notie ot the afurmsaid hail amlicatiom. 
Reply to the aforesaid hul application ot the svusni is sttni h tilai 

the 10 

Issue notice to the concemoi Jail Supenntendent w tile the jail vndtst 

Teport of the accused. pernad of custaiy of the avused and nominal rnoll ot the avused om 

the next date of hearing 
At request of counsel tor the acrusei, the atonesaid hail aplieation the 

accused be put up for consideration on 31/S/2021. 1ate ot 3dS 201 is gin en at the 

specific request and convenienee of counsel for the ascused. 

Order be uploaded on the wehsite of the Delhi Districttunt. 

Vijay Shankar) 
acation Judge/ ASJ-05, C'entral Distriet 

Tis Hazari C'ourts, Delhi 

25/05/2021(G) 



T 

Bail Application N0.2451/2021 

FIR No. 0001/2021 

PS Sarai Rohilla 

U/s 302/201/120-B/34 IPC 

State Vs. Sher Khan 

25/05/2021

In terms of the order bearing No. 
772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for thc State (through V.C.) 

IO Inspector Shri Krishan s prescnt (through V.C.). 

Sh. Sumit Goyal, Ld. counsel for the accused (through V.C.) 

Ahlmad is absent. 

It is submitted by IO that charge-sheet has already been filed in the present 

case and same is pending before Ld. Concerned MM. 

Issue notice of the present ail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of bail application alrcady stated to be filed by 10. 

TCR be called for the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific 

request and convenience of counscl for the accused. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi Distriçt Court, 

(Vijáy Shankar) 

Yacátion Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(A) 



Bail Application N0. 958/2021 

FIR No. 62/2021 

PS DBG Road 

U/s 354 IPC 

State Vs. Ram Kishore 
25/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present anticipatory bail applícation put up belore the 

undersigned, being the Vacation Judge. 
(Proceedings Convened through Video Conferencing) 
Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) Present: 

1O SI Suman is present (through V.C.) 

ne has joined the proceedings via vidco conferencing on behalf of the 

cused. 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order in the present case 

on account of non-appearance of counsel for the accused. 

The aforesaid bail application of the accused be put up for consideration on 

31/05/2021. 
IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
Vacation Judgé/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(A) 



( 
FIR No. 191/2019 

PS Karol Bagh 
U/s 302/307/120-B/34 IPC & 25/27/59 Arms Act 

State Vs. Devarjun & Ors. 

25/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C). 

None has joined the proceedings through V.C. on behalf of the accused. 

Ahlmad is absent. 

None hasjoined the proceedings through V.C. on behalf of the accused even 

on the last date of hearing i.c. 21/05/2021. In the interest of justice, I am not passing any 

adverse order on account of non-appearance of counsel for the accused. Last opportunity is 

granted to the counsel for the accused for appearance on the next date of hearing. 

The aforesaid bail application of the accused be put up for clarification/ 

consideration on 31/05/2021. 

Order be uploaded on the website of the Delhi District Coxt. 

(Vijey Shankar) 
Vacation Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 
25/05/2021(G) 


